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A S FEA a9 faes N F fou
w19 & — a8 3% & 9l &% 39 ¥ faeis
qE-FIRHIT A QA @ g, & IgET
gRgT FXAT g1 T FIgT ¥ G-
FRAT & faed g =) fasfga g &
agz faad, ¥fFT @O aig amewr @
I F AT E AFIIATET FT qIE Y
EqIF AT M1 | AT &1 GY sqaedr
oY =nfed foed @ o § Fe w1
aiw wfaFt §  Naw-feafs § gam
I ¥ o7 & F syaear Nfd, wwe
N sggEar HfE¥, 99 A sHgEAr
#Afed 1 gk o9 37 DF DN g
1 3 qAY 59 39w § geAfa &) awar
2, &9 I8 T F g W 9W FE
T F1E AaST TG !

foes @1 & feama-fFara § g
oY sngFY s AT =gy, &g &1 feama-
frae wifeae ¥ 9 A4 fard, @&
avg ¥ 39 ax 2¢ fraew aff ¢, faad
FII0 IF F TAT-YIST AT AT § |
i qd & F s A A A
fageaq & @1l aifs SawT fgara feara
g # iy, afeamz s faw aix
39 9T gL ATS TG T TEGH FT AT AR
7z et 9 fr faew AF @1 Fiw &
@ g, 98 F ¥ F19 FL @ @ a1 A
FC@ R AW I A FPIA W,
gfred 23 §, w8 fod e ag o
g =ifEd fr 49 g7 98 a3 frgew
g g5a & foad of@ s sesr wfa
T J@-Er I F GH | AR
fiE § sa w1 M F@r-AEr ag g 7T
g sgAafInd aff g &
&1 Y 99 & J@-AG1 GNIT GTHA FAT
=nfad
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zafed, gwafs wgmw, & =g
fF afs qeFT faes saia fasig saar
qEd g @ faew saw § N gu
@i, afawi a1 fafs N gm@ @
Sqe FIT =fgy, I GweAwit Fv
g™ ®Ar @ifgd, saF fed ame
W & ggT FIAT AT, A A%
IqEIE FIW F fau gw Y@ swawdr
FX f5 og s weafa s @
ST # o¥ g Afawl @) Ay gz
Y I FT qT FET A3 1 o7 qF
3 o Agra g2 & faw % @ 8§,
faRait Fsafadi #1 32 & fawT R Q@
§—37 ¥ 9T 7 A1 w9y T FENX

%7 gq =gl T sgaear 739 g afc
g g8 fas ) S & @ 7 wwdA
F gU g @I gt fE s R
fagm & feq wad ot g9 fFar g—dar
I X F T FZ1 g—ag IWAT ,
¥t 39 faka & oM awgee 7 & e,
IF F AW qFA X IR AT AAfe,
9% fod &9 M1 suEear Ff9q, sT*
a1e F1 @aq Jgid & o7 7 daw fadan
% afes 2w ¥ miFE agA w1 e Afaq
aifs @t wradl & w9 # wed fas
|

16 04 hrs.

PERSONAL EXPLANATION BY
MEMBER

(Shri R. K. Birla)

SHRI S. M, BANERJEE (Kanpur) : I
was on my legs when the House adjourned.
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May I invite your kind attention to rule 357
which says that a Member may with the
permission of the Speaker make a personal
explanation although there is no question
before the House. In which case no debat-
able matter may be brought forward and no
debate shall arise. 1 emphasise the words 1
‘no debatable matter’.

Usually when something is said in this
House by any hon. Member in regard to
any other hon, Member the Chair always
gives him a chance to offer a personal
explanation, In this case, where Mr. R. K.
Birla is giving a personal explanation, Mr,
Madhu Limaye has said something. What
has he said ? I have searched the proceed-
ings of the House. Mr. Limaye is present
here and he has not said anything in this
House regarding Mr. R. K. Birla. Mr,
Birla was elected in 1967, Since 1967 also
he has not said anything. Since you read
something from the report of the Estimates
Committee, I took care to read certain pas-
sages of the Estimates Commlittee report.
This is the report of the Estimates Com-
mittee, 1968-69—fourth Lok Sabha —87th
Report. Shri Madhu Limaye had made
a reference 1o the delegation which went
abroad for importing wool top. You know
this is actually about the import of wool
top, nylon and woollen yarn and other
woollen products for the woollen textile
industry and their allocation to the various
units since October, 1962. After the Chinese
aggression we wanted jersey because we
were short of jersey and you know there was
much trouble and the Government was accu-
sed of not providing adequate uniform to
our jawans for the battle which took place.
Naturally, we went in for the import of
some woolen tops.

You have read Shri Madhu Limaye’s
letter dated 6th September, 1967. This s
Annexure to Appendix 1I: Copy of the letter
dated 6-9-1967 to Shri Dinesh Singh, Minis-
ter of Commerce, by Shri Madhu Limaye.
The name of Shri R. K. Birla has come in,
in the report of the Bstimates Committez,
only once, I will read from the report,
page 215.

«Dear Mr. Dinesh Singh, this is in
continuation of my letter of 26th
August, 1967, in regard to the charges
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against the Textile

Bombay.”

Commissfoner,

Mr. R. K. Birla was never the Textile
Commissioner, Bombay.

“J wish to bring to your notice three
additional matters in which the Tex-
tlle Commissioner Is personally impli-
cated. This relates to the import
of rtaw wool after the declaration of
pational emergency in 1962, licences
for which were issued in the name of
Woolen Mills Federation as per the
advice of the Textile Commissioner
and four Wool Advisers, namely (1)
B. M. Grover (Model Woollen Mills).
(2) G. K. Singhania (Raymond Wool-
len Mills), (3) R. K. Birla (Digvijay
Woollon Mills), and (4) V. Galloway
(Lal Imli Woollen Mills, Kanpur).”

Now, there are certain pertinent ques-
tions on the basis of which personal expla-
natlon can be given ; the question whether it
is a debatable matter can be raised, and if
this is a debatable matter, why not have a
regular debate on it? This House is entit-
led to have a full-dress discussion on the
Public Accounts Committece Report or the
Public Undertakings Committee Report or
the Estimates Committee Report. There
arc instances when questions were asked of
the Chairman of the C:mmittee on Esti-
mates, Shri Venkalesubbaiah, and the
Chairman of the Public Accouats Com-
mittee, Shri M. R, Masani. Questions had
been put to them by some Members, Simi-
larly, questions can be put in this matter
also under the rules of procedure. Mr.
Birla did not care to read the rules care-
fully. He has mentioned page 77 of the
report.

MR. SPEAKER i Which para ?

SHRI S. M. BANERJEE : On the top
first line. It says : “'It has been added by
the CBI, ‘From a scrutiny of the bills of
entry...”

MR. SPEAKER : What do you want to
aim at ?

SHRI S. M. BANERJEE : I am coming
to it, Sir. My questions are 1 whether a
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debatable matter can be raised ; secondly,
whether a statement made, not on the floor
of the House, can be a subject-matter of
personal explanation ; third, whether the
statement before the Estimates Committee,
which had nothing to do with Mr. R. K.,
Birla’s activitles, as a Member of Parliament
can be a subject-matter for personal expla-
natlon; four, will Mr, R.K. Birla be allowed
to quote the Estimates Committee out of
context, when the whole report is before the
House. Why only an extract is quoted ?

Sir, my polnt of order is this. Mr.
R. K. Birla was entitled to glve a personal
explanation had Mr. Madhu Limaye quoted
him inside this House and said that Mr.
R. K. Birla was assoclated with, and was
responsible for, something. But then Mr,
Madbu Limaye has charged the Textile
Commissioner with somzthing. The whole
question went to the Estimates Committee
and the Estimates Committee had said in
its report at page 77 :

“The Committee note that from the
enquiries made in India by the CBI
they could not establish that the prices
at which wool top was imported by
the Federation in 1963 were higher
than the market rate.”

They have further said

“From a scrutiny of the bills of entry,
it was found that they did not con-
tain full description of the goods im-
ported and therefore did not furnish
fool-proof data for comparison.’”

Sir, there were strong criticisms about
the drum-barrel industry, Suppose some of
those fabricators become Members of Parlia-
ment In 1972, can they say, ‘“The Public
Accounts Committee have made these re-
marks, Please glve me a chance for personal
explanation.” Sir, the sanctity of the House
would be spolled. This is the House of
the People, not the House of Birlas. There
are rules governing this House. Under no
rule, by no stretch of imagination can this
be allowed. If Mr, Birla wants to have a
discussion on the Bstimates Committee’s
report, he can table a proper motion and

~-we can have a discussion. By mentioning
i mply his pame, it does not become a
matter for personal explanation. What s
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he going to say in this personal explana-
tlon ? Is he going to say, *‘My name is not
R. K. Birla” ?

I, therefore, request you to give your
ruling and keep the dignity of the House,
I am sure you will keep the banner of Lok
Sabha flylng and allow Mr. Birla to make
his statement in the Chamber of Commerce
meeting.

MR. SPEAKER 1 The matter before the
House was whether Mr. R. K. Birla should
be allowed to make a personal explanation
about anything sald about him about the
perlod when he was not a Member of Parlia-
ment. I thought that could not be done
and that was why I reserved my ruling this
morning, because I thought he was not a
member at that time,

Now, Mr. Madhu Limaye’s first letter
to the Speaker is dated Sth December 1967,
It is there mentioned in the introduction in
the first page, The Speaker —my predeces-
sor—reffered it under Rule 310 to the Esti-
mates Committee, At that time, Mr. Birla
was a member of this House. You have
already made a reference to the allegations
in page 77 and I need not read that again.
Then, Mr. Limaye addressed another letter
to the Chairmgn of the Estimates Com-
mittee. That letter is dated 18th March
1968, It is given at page 207. Along
with it, he has also enclosed a copy of the
letter which he addressed to Mr. Dinesh
Singh. That letter is dated 6th September,
1967, At both times in 1967 and in 1968,
Mr. Birla was a member of this House. In
that letter to Mr. Dinesh Singh, Mr, R, K.
Birla’s name Is mentloned. It gocs to the
Estimatee Committee. If the Estimates
Committee record had been left there with
no mention of any names, 1 do not think
anything could be raised in this House.
But when thls report is presented to the
House, with the name of Shri R. K. Birla
there, it becomes a property of this House.
These allegatlons have besen mentloned in
the report of the Estimates Committee which
has been laid on the Table of this House
and the nam: of Shri R. K. Birla {s men-
tioned there.

SHRI MADHU LIMAYE (Monghyr) 1 If
he wants a discussion, let bim bring a
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proper motion. He cannot raise debatable
points here.

MR. SPEAKER : You cannot divest
him of his position as a member especially
when his name is mentioned in the Report.

SHRI MADHU LIMAYE 1 But he can-
not raise debatable points,

MR. SPEAKER 1 A discussion of this
subject was rejected at the last session be-
cause of some opposition.

SHRI S. M. BANERJEE : Let us have
a discussion now.

MR. SPEAKER 1 That was already
rejected, If notice s given of another
motion, it will be considered on merits.

When the conduct of a member |is
mentioned, whether inside the House or out.
side, and if it becomes the subject matter of
a report which is laid on the Table of the
House, I cannot refuse him leave for making
a personal explanation. He is entitled to
make it.

o wu_ fomd : wegw AQEE, O&

U FT gorar A gaAr | qar frAmwT
ad ¥ 398 W@ aFa § 7

stfacg () :ag @ @We
arg 4 g ? 67 F qig g g g
mE

SHRI MADHU LIMAYE; Let him
not raise any debatable point.

SHRI R. K. BIRLA (Jhunjhunu) : With
your permission, Sir, under rule 357 of the
Rules of Procedure and Conduct of Business
of the Lok Sabha I beg to make a personal
explanation.

On the 30th November 1967 in response
to a call attentlon notice by Shrli Madhu
Limayya......

st vy femg : am AF ARG
Fifag 1

&t o Fo fayST : AN FT I=ARA
g &
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MR. SPEAKER 1t Let him not get
involved in these interruptions.

SHRI INDRAJIT GUPTA (Alipore) 1
If somebody calls him Birlayya, how will he
like 1t ?

st o WYo aqsli: ¥ wIFT-¥IAT
Fga-Fga Agfedar 777 a7 |

st Iy @ g AR AF F A
g gFRT £

SHRI R, K. BIRLA 1 On the 30th
November 1967 in response to a Call Atten-
tion Notice by Shri Madhu Limayya... ..

MR. SPEAKER : Let him pronouace
the name correctly. Is he making a fun of
this House ? What is this ?

t A f8aq : AR ¥ AAG@
Aryaffogasy § @ faw ag &
.

SHRI R. K. BIRLA 1 Oa the 30th
November 1967 in response to a Call Atten-
tion Notice by Shri Madhu Limaye, the
hon. Speaker on the 6th of Dzcember 1967
referred the matter to the Estimates Commi-
ttee for examination and report. The Esti-
mates Committee appointed a Sub-Commi-
ttee which submitted its report to the Esti-
mates Committee. The printed report, which
is the 87th Report, was already placed on
the Table of the House.

One of the allegations made by Shri
Madhu Limaye was that the Purchase
Mission headed by me and consisting of
three other representatives of the Woollen
Industry arranged to purchase raw wool
abroad at very much higher than the inter-
national prices and the quantity imported
was also less than the total foreign exchange
allowed for the purpose. The sald allega-
tlon appears on page 216 of the Report of
the Estimates Committee under reference,
The Purchase Mission headed by me and
consisting of three other representatives of
the Woollen industry was specially appoint-
ed by the Government of India to assist the
Government in meeting the clothing require«
ments of all the three defence forces during
“he Chinese aggression.
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Referring to the findings of the Estima-
tes Committee, I would like to draw the
attention of the hon. House to a secret
letter addressed by the High Commissioner
of India in N:w Z:land to th: Joint
Secretacy of th: Ministry appsiring on
p. 266, Appendix XII, of th: Estimates
Committee Report. The relevant extract
from the said letter reads as uader : —

“They were stiff bargainers, as one
would expect from a group of hard-
headed businessmen, and left highly
satisfied with the prices at which
they were able to secure wool on a
rising market,”

Sir, I now come to the maln point of the
findings of the Estimates Committee which
has dealt in detail with the enquirles in the
matter held earlier by the C, B. I. also. Thz
unanimous findings and conclusions of the
Committee appear on p. 77, para 3 57 and
reads as follows :

“The Committee note that from
the enquiries made in India by the
Central Bureau of Investigation, they
could not establish that the prices at
which wool was imported by the
Federation in 1963 were higher than
the market rate, and that, on the othsr
hand, enquiries made by them from
International Wool Secretariat, New
Delhi, and a comparison of some of
the bills of entries pertaining to the
past import by individual mills with
the bills of entries in regard to the
wool purchased by the Wool Mission
had shown that the prices paid by
individual mills for import against
their licences were in fact, in some
cases, higher than those paid by the
Wool Advisers.”

Sir, I would like to draw the attention
of the hon. Members of the House...
SHRI MADHU LIMAYE : On a point

of order, Sir.

MR. SPEAKER ; Let him finish.

ot wa, fonmg ;& @ wmwm @
aq weh T wrweT are ad 0
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SHRI R. K. BIRLA : I would like to
draw the attention of the hon. Members of
the House that I and my colleagues have
been totally exonerated from the allegations

made by my hon. friend, Shri Madhu
Limaye...
SHRI MADHU LIMAYE : This is

absolutely dcbatable. That is why I was
rising on a point of order.

SHRI R. K. BIRLA : ...and have in
fact been complimented as is evident from
the para quoted above.

Sir, I thought it ncecssary to place the
facts in their trus perspective before this
hon. Housc and I now leave the matter in
your hands to deal in a sultable manner as
you think proper.

= vy fong : §7 @ weww
9§ qgr A& a1 AfeT {7 ¢Afade fFar
a1 fx e afaen o 3 fad et
2 Ft fil ¥ oF ww qUME 99U
FA | YENE FAA FT A AE@AF
feear & ag 9+gia qu AdY ger &, FifE
WF 93 § gear FA F feg &
sraRa® aTAasdr wifgh € g TeAdEE
AT & qrAd AgY oY, 7g Tad Ve
Fwgr ) g7 77 %1 wf@d fgwr @3
7g o o Ao I gareT W §:

“It has been added by the C. B. I,
from scrutiny of the bills of entry,
that it was found that they did not
contain full descripiion of the goods
imported and, therefore, did not
furnish full proof, data, for compari«
son.”

99 FEAGT F fog ser ag) ar Ay 9
gy s @i 9 99 F 4R R 9y
frss fasrar anar § f5 7y fowd &1
aRT g ¢ & adi ag tweafen gw
T FTAFT E 1 TEN TR A
afifrar, A ar & s § & A
oI Ted & | afed  wNew wEE A
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g1 & fF @odtoamio fde wzdt 2
IR T g0 TAsQ A A faad
MG JAF AR F gAAr A o
gedt 4t ¥R 3w faewd faswmr o
gFIT 47 | U grerg H faEmeres
AT TeEiA fAaw 357 & asR Sanar
2 zafar ¥ @ fea ¥ mdAr FR o
a1 5 faaig & feg Mag @ 9@
Fifs Nwa § wgdT 1@ @y ar &
qE1@ T aFar 41 | AfET e g
WA A AT FN @AgA d Adl gd
9, s UeEE FRE F@ fOE @
dre 70T FT WA | WA FAD X
JrgT agl W, IaF gwefy agt @
gaa ad g & wadly faews ug Ak
AT FEgAAT F1 3@ @ oW, A ¥
Y5 adf &, 9AR Aegfad § fager
qiga ¥ ag IroTAr # §, fadr § o9
fear FaT §

SHRI R. K. BIRLA :
Sir...

Mr. Speaker,

MR. SPEAKER 1 No more ; you may
kindly sit down. Every time, you insisted
so much—of course, you have the right of.
giving personal explanation—and beeausz your
name was brought in, you brought facts
before me. What satisfaction have you got
now by just reiterating what the Estimates
Committee has said ? Anyway, I do not
want to make any further observations,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : May 1 submit that the
evidence before the Estimaies Committee
should be laid on the Table of the House ?

MR, SPEAKER : It should come,

SHRI S M. BANERJEE 1 Let us have
a discussion.

SHRI MADHU LIMAYE : Let it be
laid on the Table of the House. Let us have
a regular motion and a discussion thereon,

R gHIET ¥ JAR 9T g9t T
R sl 31 AT fad a8 59T A
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sfissr w1 9 § | FeY oF R fastr
99 F T F A1FT AT A A E
fagem st 1 s T &Y aie fad o &
q g awa & fo¥ | ang da g 2

SHRI H. N. MUKERIJEE (Calcutta
North East) ; a Mr, Speaker, Sir

MR. SPEAKER : No debate on a Mem-
ber’s parsonal explanation.

SHRI H, N. MUKERIJEE : I am not
debating it, Do I take it that you are
having the matter committed to the Estimates
Committee for final determination of what-
ever the position is ?

MR. SPEAKER : There is one thing.
When a Member wants :o give a personal
explanation, I cannot deny him his right of
glving a personal explanation in his capacity
as a Member. I had gone through it and
I advised him. But he did not do it......
(Interruption).

SHRI H. N. MUKERIJEE : We do not
have an opportunity of discussing the * Esti-
mates Committee Report.

MR. SPEAKER : That cannot be denied
to you.

SHRI H. N, MUKERJEE: I am not
denying Mr. Birla or Mr. X from giving a
personal explanation.

MR. SPEAKER ; The discussion on the
Report of the Estimates Committee cannot
he denied to this House.

@t Rg, ferd : 3fF7 @mF AR
¥ uF afpar & 1 wAAT gEST argd
A% Fg W & | A7 FE TW 9F IW
weara fa7 & elT areq W ang® W AT
gaR @rg H ug @walar gam & R
TEANEE A g, o To Ho grar
dto To dre g, TqF TR ¥ IR &
fami faa slx favig arg® 1 gaw s
FAA AT & A1 @d BT & qAT
AT AANZ § aY AAWG B, AT 9 fgewn
2 3 ¥ I A g A A oW T
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A gRars g § s ®
554% feai & sl 9w @i} e AR
gEaw ¥ WS § g 939 g%
gY | I9F 17 Yo To Yo Y @ X
1967 #, aft w7 97 A} IS F
qTAN IR IgF ISTEY 47 | oy AT QAT
FT AHST I GAT §, AW UF AG
IEFT /WA A9F JIAY § | A 2q FEE
o< g9 fFg waw ¥ Sodt or gHAT @ 7
g Igw By gmEEm KA @ @
@|h

MR. SPEAKER : I am going to serlo-
usly consider this matter. I have myself
been the Chairman of the Parllamentary
Committees earlier. I was feeling exactly
like you when I was a Member. 1 fail to
understand what satisfaction would a Mem-
ber derlve by just quoting the Estimates
Committee Report. Of course, he has the
right,

SHRI S. M. BANERIJEE : Why don’t
you expunge the whole thing ?

MR. SPEAKER : Order, order. You
just distract my attention. I am also of the
view that it is a compact Report as a whole.
If some favourable parts are taken out of
it...

SHRI MADHU LIMAYE : Out of con-
text. (Interruption)

MR. SPEAKER 1 Of course, I cannot
deny any Member of his right of personal
explanation when there is something in the
Report which relates to the conduct of
a Member during the period when he is a
Member. When the Rport is there, and
some parts of it are quoted—of course, it is
not possible in a brief personal explanation
to take up everything—on such occasions, it
does need a thorough discussion. I am go-
ing to discuss it with the leaders of the
Opposition parties. I am going to take it up
at my own level also as to what is the way
out when the recommendations of the Go-
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vernment come. I have been myself feeling
like that when I was the Chairman of the
Parliamentary Committee. We have to find
a way out.

SHRI CHINTAMANI PANIGRAHI :
The Estimates Committee has not (xonerated
him fully and the Wool Mission.

MR. SPEAKER 1 You can quote
anether part where he is not exonerated and
I will allow you,

CENTRAL SILK BOARD (AMEND-
MENT) BILL—contd.

MR. SPEAKER 1 We now continue
the general discusslon on the Central Silk
Board (Amendment) Bill.  Shri Lakkappa.

SHRI K. LAKKAPPA (Tumkur) :
Mr. Speaker, Sir, while speaking on the
Central Silk Bjard, I would like to say
that the silk industry in the country is the
oldest one, The Board is running a racket
and not running any silk iddustry in the
country, I am representing a State, the
state of Mysore, from where three-fourth of
the national out put of silk is coming.
Mysore State produces the finest silk which
has got international reputation. But it Is
most unfortunate that the Government of
India is not looking into all the aspects of
the silk industry and it has constituted a
Silk Board which is controlled by pen-push-
ing bureaucrats. This is in the hands of
the Textile Commissioner who has no ele-
mentry knowledge of silk industry and also
rearing of silk worms and culiivation of
mulberry. Here, I would like to say that
the Brard has not served the purpose for
which it has been constituted, namely, pro-
motion of sericulture in the country, Even
to-day the method of mulberry cultivation
is outmoded and even the gradation of the
silk worms is not upto the international
standard. That is why in the international
market where once upon a time our silk
was famous, we are not able to compete
now because of the deterioration of the
quality of our silk and we have lost
the market to other countries like Korea
and Japan. I would quote {instances where
this Board has failed in its function of pro-



